I'N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1159 OF 2013
(Arising out of SLP(Crl.) No.6599/2013)

( CRLMP. NO. 19263/ 2012)

SUMEET SURI Appel I ant (s)
: VERSUS:
STATE OF NCT OF DELH & ANR Respondent ( s)

ORDER

Leave granted.

2. Heard M. Mikul Rohatgi, |earned senior counsel in support of
this appeal, M. Rakesh Khanna, |earned Additional Solicitor Genera
for respondent No.1 and M. Rakesh Dwivedi, |earned senior counse

appearing for respondent No. 2.

3. We have perused the inpugned order passed by the Hi gh Court.
The appellant is being proceeded under FIR No.125/2010 filed by
respondent No.2 against the appellant for various offences such as
breach of trust, forgery, misappropriation etc. The appellant applied
for bail which the | earned Magistrate did not grant. The appellant was
granted bail by the | earned Sessions Judge but the learned Single
Judge of the High Court has cancelled the bail by his order dated
27.8.2012 passed in Crinminal MC. No.198/ 2011 which was filed by the
State against the order dated 25.11.2010 passed by the |earned
Addi tional Sessions Judge. Until the passing of the order by the
Sessi ons Judge, the appellant rerained in custody for 18 days.

4, Having considered all the facts of this case and the
submi ssi ons of | earned counsel for the rival parties, we are of the
view that the custodial interrogation is not required in the present
case. The order passed by the H gh Court is, therefore, set aside.
Consequently the order passed by the | earned Additional Sessions Judge
on 25.11.2010 granting bail to the appellant on the terms contained
therein will stand revived.

5. We are told that there are certain subsequent events and if
there are any subsequent of fences in which the appellant is involved,
it will be open for the State to take necessary steps

The appeal is allowed accordingly.



(H L. GOKHALE)

(J. CHELAMESWAR)

New Del hi
August 12, 2013.

| TEM NO 60 COURT NO. 11 SECTI ON 1|

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl)... 2012
CRLMP. NO(s). 19263

(From the judgenent and order dated 27/08/ 2012 in CRLMC No. 198/2011 of the
H GH COURT O DELHI AT NEW DELHI)

SUMEET SURI Petitioner(s)
VERSUS
STATE OF NCT OF DELH & ANR Respondent ( s)

(For exenption fromsurrendering and office report)

Date: 12/08/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTICE H. L. GOKHALE
HON BLE MR JUSTI CE J. CHELAMESWAR

For Petitioner(s) Mukul Rohat gi, Sr. Adv.
Si ddhart h Singl a, Adv.

Swi kriti Singhania, Adv.

R K. Khanna, ASG
Priya Hi ngorani, Adv.
D. S. Mahra, Adv.
B. V. Bal aram Das, Adv.

For Respondent (s)

For

Rakesh Dwi vedi, Sr. Adv.
Gaur av Li ber han, Adv.

SS 5575 FSS



Ms. Mukti Chowdhary, Adv.
M. Chetan Shandaliya, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER
Leave granted.
Heard M. Mikul Rohatgi, |earned senior counsel in support of
this appeal, M. Rakesh Khanna, |earned Additional Solicitor General
for respondent No.1 and M. Rakesh Dwi vedi, |earned senior counsel

appearing for respondent No. 2.

The order passed by the H gh Court is set aside, the order
passed by the | earned Additional Sessions Judge on 25.11.2010 granting

bail to the appellant will stand revived and the appeal is allowed in
terns of the signed order.

(A.S. BISHT)

(SNEH LATA SHARMR)
COURT MASTER

COURT MASTER

(Signed order is placed on the file)



